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TH‘E BOMBAY OOASTING VESSELS (AMEN‘DMENT) ACT

- No 'XXH_;QI'«,1952‘

T, e

[6th March 1952]

_An Act further to amend the Bombay Goastmg vesse]s Act,
S 1838 :

BE i enacted by Parha,ment as follows —

&

L Short title.—This Aot may. be called the Bombay Coa.stlng Vessels'

(Amendment) Act,, 1952...

ECRESATE oY S R S

9 Substitution of Cert.am words for the words “Ma.ster At.tendant” ln .

Act XTX of 1888.—Throughout the Bombay Coasting-vesséls Act, 1838
(hereinafter. referred to as the principal Act),. for . the - words ‘‘Master-

Agtendant’’, wherever they- oceur, the words 'Prmclpa,l Ofﬁcer Mereanfnle ‘

»Marme, ‘Department””. shall .be: substitubed.

'3, Amendment of short' title, Act XIX of 1838, ——-In the short. t1tle o£‘
the prmclpal ‘Act, ‘the word’ “Bombay” shall be ‘omitted.

4. Insertion of new section 1 in Act XIX of 1838. ——The followmg sec—“

tion shall be inserted as section 1 of the principal Act, namely:—

1. Eatent.—This Act extends in the first instance to the States = =

of Bombay, Saurashtra and Xuteh, but the Central Government may,
'by notification in the- Official Gazette exbend it to any other State
which has a sea-coast.”’ e

5. Amendment of sectmn 2, Act XIX of 1838. —In seetmn 2 of the prin-
. eipal Act,—

‘ (@) the words ‘‘residing within the» State of Bombay” shall be
omitted ; and

(b) for the words ‘‘the said State’’ the words ‘‘any Btate to which

this Act extends’’ shall be substituted.

6. Amendment of sections 4, 12 and 183, Act XIX of 1838.—In the
second paragraph of section 4 and in sectlons 12 and 13 of the principal
Act, the worvds ‘“‘within the said State’’ shall be omitted.

7. Amendment of section 6, Act XIX of 1838.—In section 6 of fhe
principal Act, the words ‘‘within the State of Bombay® shall be omitted.

8. Substitution of new section for section 10 in Act XIX of 1838,—For

seotion 10 of the pnnclpal Act, the following section shall be substltuted
namely:-—-

“10. Fees for certificates.—The- owner or owners of such vessels
employed as aforesald (fishing-vessels and harbour-craft being exaep-

P_?'we anng 1 or 14d.
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ted) on belng reglstered &8 ‘aforelaifl, shall pay— - =

for_each certificate of regjstry . for . a vessel
not exceeding 5 t\)x;'ls bhftrhéfn«’ tHd - 'fee .
of .. . wes.. 1 rupee;
for each certificate for a vessels exceeding 5
tons-burthen and not. e ng 25 tons
burthen, the fee of

5 rupees;

for each dertificate for: a vessd] ceed'mg 25 Bt e S0 L T

tons burthen and not exce eﬁ@mg 100 tons -
. burthen, the fee of v 7 rupees;
and for each cetiificate for -a vessel of 100 1
' tons -or grea’oei' burthen, per thn, the: fee -
of 2 annas.’

9. Amendment of the Schedule Act XIX of 1838,—In the Sehedule'

to the principal Act, for the words “Bonibay EKRdndis’’ the word *‘fons’
shall be substltuted _

10. Repeal and uvmg —If xmmedlately before . {he commencernientx oi
this Act there is in foree -in the State of Kufch, any, law corresponding
t6"the pr1 élpal Act, that law shall on such commencement ‘stand repealed:.

. Pro¥ided - that: noﬁvlfhstandmg such repeal;: anyfhlng done or any ae’

tmn taken'- (including' ani datbificats of rébistration isshed) in' the exsrciss’ of'-

any power conferred by ¢r under sudh correspondlng law, shall’ be' deesmed:
to have. beeu issued, done or taken. in the exercise of the powers. conferred
by o ‘Uhder the prmmpal Aet, as athierided by;thls Act a8, if ‘the pr A

as so amended was in force in the said State on the day on whig any» 1sué§E
,ﬁung wag done or action: wal tﬂke“n
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